
V Fdeti Kitt Applicant 
V 

ot :ta& 

(Jrdi'r dted 4J1.'tJ.2.Ui2 

frr' k• m. (R  M. hjptra M cmhvr (A.inij,) 

U L!te A, K. M 

I leard \4 -  N .R ..outray., Li C)nset for the 

pp n1 nd Mr. SK ()jha, Ld. anthag Cwmet appcanvg 

for the 	ntntRa 	on wb'ni a ':0 of thr 0. A 

has already hee,erved 

2. 	.13v Ming this 0.A the apphcant has sought for 

the folJo'wing rehef: 

"FO difert the R.es1.:ndents to,  grant 
2 haiai upgradatcn under the 
M A.C.P. rhcrnc w.e.f. 1.9 200 to PB.l 

202 '(iOi-  with GP4zs. 42001- aid 
pay the d ffcrenta! aTTCaT •saIar'. DCR C, 
Uomrnuted value of pension, leave salary 
and peIIThn with ''> interest. 

And pass an. other rdet 	. 

Vdc paragraph-9 the pphcant has also prayed 

as an mt.enrn rehd to dxs-ct the Respondents to dspo.se  of the 

pending e resent n'n asa kn.nrxweA.16 dated 0 . .20 1 1. 

4. 	 the repreen1ation of the applieant as at 

Annexure- A/ 	pending with Respondent No.2, we., at this 



ti 	nd the case betore the npeten awherity to take 

dec:iop. tir:t on the pcithng rc.prescthttoi. As agreed to by 

he L d. Cojlt.svl h'r the partie, we direct k'iondnt No. 2 to 

nnicier the per!dlPg np 	fl'3f1efl .nd j 	i TIMSOPCd nrdcr 

wihin 90 ds tnpr) the date Of iecept of copy ot ibtS order. 

hi ease, the cotnpctentau.t:liont tmd that the 

dami of the apphcan.t under Annexure-A)6 is admssibte 

under the RuIe/!nstructmns $hen he should he paid the 

cnqntia 	ie lit5 withm twi'i nionth thereafter to avoid 

hat d.'4'ip to the applicant: 

6. 

	

	With the above oben'aton and directon the 

.k stands dped of. 

7. end copy ot ths order, akng with copy ot the 

0 A, to Resprmdent Nns 2, 3  and 4 by Speed Post at the cast 

of the applicant. Ld. ('ounsel for the apphcant undeflakes to 

deposit the postal reqtnites by tonloiTow, LC 10.0.2Ol2. 

Free copIcs of this order be handed over to the 


